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3MA/ORDER

PER AMITABH SHUKLA, A.M:

This appeal is filed against the order bearing DIN & Order
No.ITBA/APL/S/250/2024-25/1065750488(1) dated 19.06.2024 of the
Learned Commissioner of Income Tax [herein after “CIT(A), for the
assessment years 2017-18. Through the aforesaid appeal the assesse
has challenged order u/s 250 dated 19.06.2024 passed by AddI/JCIT(A)5,

Mumbai.
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2.0 At the outset, the Ld. Counsel for the assessee has informed that

the assesse has opted for VSVS scheme 2024 and hence would like to

withdraw its appeal.

3.0 In view of the above, the appeal is dismissed as withdrawn.

4.0 In the result, the appeal of the assesse is dismissed.

Order pronounced on 23, December-2024 at Chennai
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